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14 	k5-3-95 	Adjourned to 22.3.1995. 

Mernber(Atnjtratjve) 

15 221.3.95 	List the application for final 

hearing on 28.3.1995. 
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	 The main prayer in this appltction 

is for.quashing the tnsfer order now 

impugned. on 13.12.1994, the interim stay 	cjI2) 	4 QJ. 

orders get vacated . admittedly, the 	

(' 
1.)  

petitioner hadjoined his new promotional 	
MOAZ post. Thus that pdrt of the prayer has 

become infructuous. 	 P10 -44 

Though in the petition other 
LA 

liefs ire also claid they cannot be 

mixed up in this prayer, thus offending 

the rule against the rules of Plulity 

of Reliefs. Leaving liberty to the 

pet it ioner to agitate about the other 
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.1 6 .3.95 reliefs the petition is dismissed as 

has becorre infructuous, 
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